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HEADNOTE

JUDGVENT:
JUDGMENT
S. C. AGRAVWAL, J.:

Leave granted.

The appellant was initially -appointed as Registration
Clerk on daily wage basis by the District Registrar
District Jhansi, by order dated Septenber 27, 1990. Wile
the appellant was working as( Registration derk, the
District Regi strar, District Jhansi , i ssued a
noti ce/ adverti senent for filling up  six post's of
Regi stration Clerks on regular basis. Qut of six posts five
posts were to be filled up fromand anongst the genera
candi dates and the sixth post was reserved for Schedul ed
Caste candidates. The District Registrar, District ~Jhans
constituted a Selection Commttee for the said appoi ntnment.
The appel | ant appeared before the said Selection Commttee
on February 24, 1991 and was selected. He was appointed on
the post of Registration Cerk on the basis of said
sel ection and he joined as Registration C erk on February
25, 1991, but by order dated June 15, 1991 his services were
termnated. The appellant filed a wit petition (wit
petition No. 17883/91) in the Al abahad H gh Court “which was
heard al ongwith special appeals and wit petitions of other
Regi stration Clerks enployed on daily wage basis and the
same was dismssed by conmon judgrent and order dated
February 8, 1995.

It has been urged on behalf of the appellant that his
case differs fromother cases dealt with by the Hi gh Court
i nasmuch as he had been sel ected for regul ar appoi nt ment by
a duly constituted Selection Conmittee in accordance with
the rules and the Hi gh Court has not considered this aspect
of the matter. In the counter affidavit that has been filed
on behalf of the respondents before this Court, it has not
been disputed that the Selection Comrmittee was duly
constituted by the District Registrar, District Jhansi on
February 24, 1991 but it is asserted that while doing so the
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District Registrar, District Jhansi, did not conply with the
mandatory Provisions of Rule 22 of the Subordinate Ofices
Mnisterial Staff (District Recruitnent) Rules, 1975 which
had been replaced by the Subordinate Ofices Mnisteria
Staff (District Recruitnment) Rules, 1985 as anmended wupto
date and thus there was defect in the procedure of the said
sel ection and the sel ection was void. This questions has not
been gone into by the H gh Court while dismssing the wit
petition of the appellant. It is a question which should
have been considered by the H gh Court before dism ssing the
wit petition of the appellant.

The appeal is, therefore, allowed, the judgment and
order of the Hi gh Court dated February 8, 1995 in so far as
it relates to dismissal of wit petition No. 17883/91 is set
aside and the said wit petition is remtted to the Hi gh
Court to dispose of the same on merits. No costs.




